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[Ertglish) 

14.53 hr •. 

INFLUX FROM PAKISTAN (CONTROL) 
REPEALING (REPEAL) BILL 

MR. DEPUTY SPEAKER: Now, we take up Item No. 
S of today's List of Business. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): Sir, I 
beg to move: 

"That the Bill to repeal the Influx from Pakistan 
(Control) Repealing Act, 1952, as passed by Rajya 
Sabha. be taken Into consideration.-

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to repeal the Influx from Pakistan 
(Control) Repealing Act, 1952, as passed by Rajya 
Sabha, be taken into consideration," 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir, this 
Bill is not that Important that we discuss it. It is only a 
Repeal Bill and we all support it. 

I would like to just inform the hon. Minister that 
though this Bill is now out of the Statute Book, it has a 
relevance to the history of our National Struggle. 
Unfortunately only two States of India are the victims of 
the partition and also of the passport-visa system. They 
are the States of Punjab and West Bengal. Their sacrifices 
are the most. They lost not only their lives during 
communal riots but they left their property in the then 
Pakistan from 1947 to 1949 and later after 1951. 

I was born in the undivided India, two years before 
the Freedom, which is now Bangladesh. I know the agony 
and the pain of my parents. At the midnight, after 12 
o'clock, we were all sleeping and suddenly my mother 
packed up everything and we started walking for an 
uncertain destination and came to the border of India. 
the land which gave us refuge and everything. 

Sir, at that hour of crisis, people of Punjab and 
people ot Bengal in thousands and miUions came to this 
part of India and they were identified and nicknamed 
·refugee'. They had sacrificed everything for the national 
movement. ... (Interruptions) 

DR. NITISH SENGUPTA (Contai): In the caae of 
Bengal, the name, 'refugee' was not given to 
them ... (Interruptions) 

SHRI PRlYA RANJAN DASMUNSI: Sir, I remember 
about my parental home, where W8 used to shout Vande 
Mataram. One day, 180 people were killed in the town 
of Baruat by the Britishers. I remember, the freedom 
fighter late Ashwini Datta, and other freedom fighters, 
who launched the battle towards Khadi were beaten and 
many of them went to jail. They all had to leave their 
homeland and came back during partition and settled in 
various places, People of Lahore, Punjab, Ludhiana. 
Dhaka and Chlttagong had sacrifICed everything and came 
here. When they cam. to India, I am grateful that the 
then Indian Government immediately provided them 
shelter, education, support and all kinds of things. The 
problems of the settled colonies of the refugees, which 
my dear colleague Shrl Tapan Slkdar will agree, have 
not been settled till today, Take the cases of Arldamans, 
Dandakaranya, Mana camp In Ralpur, Coopers camp in 
West Bengal and in Pillbhlt, where from Shrimati Maneka 
Gandhi comes. In these places, people are stHl not able 
to feel that they are in a free India to get the treatment. 
Even today, whenever we try to harm some people as 
agents In the name of Bangladeshi, you some time make 
a mixture and even hit those people who were here for 
the last decades, • 

Therefore, my appeal to the hon. Mlnlater is, have 
this Bill repealed but pleu. have a look on two accounta 
- (a) find out the living conditione of the people who 
have been suffered in Oandakaranya, Mana and in various 
other camps. where they have got the title right in respect 
of their properties and their holdings, and what are the 
support they have got; and (b) whether".".. have been 
ensured in respect of the people who have ah.ady settled 
In the colonies, whether the development prooees Ie aIow 
or not, and how they are moving. This is my humble 
appeal to the hon. Minister, through you, Sir. 

Finally, Bangladesh liberation struggle had started In 
1971. Hundred million people came to India and the then 
Prime Minister, Mrs. Gandhi, provided through her 
Govemment and the Parliament, enough support to them. 
Till today, the districts which took the burden in that hour 
of crisis and provided shelter to these people have not 
yet been compensated in their development process, One 
of the districts Is my district, where more than one minion 
people were given sheller and home. A few of them 
could not go back and Sir. you know the reasons. Moat 
of them are Hindus. Still they are in the streets. I know 
about a few families, whO are begging in the streeta. 
The Govemment should have taken due consideration 
on this issue. Sir, many of the freedom fighters who 
came to India after partition could not carry their 
documents with them. They only quoted lOme reference 

J abdut:the jail where they had suffered. Supported by a 
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few co-prisoners. they got freedom fighters penaIon. I 
can tell you about the two families. The great martyr 
Surya Sen in Chittagong and others came to this part of 
the country. They quoted the jail reoord& but atIIl they 
have not been provided with freedom fighter pension. 
Therefore, I would request you to give some importanoe 
to these facts. to take C'.ognlaance of this matter and 
provide justice to those who have been In the united 
India and who did everything to make the country free 
from the British Raj and became a victim of partition and 
settled in Punjab, West Bengal and other pI.cee. and 
especially those who have been settled In AndamIne. 

With these words, I support this BW. I appeal to the 
hon. Minister. through you. Sir. to take cognilance of 
these facts and the hard realiti.. in reapeot of the 
problems of the refugees settled in the colonies of the 
country. including that of your own Mlniater'a conetIIuency. 
Dumdum. which have not yet been .... oIYed tiN today. 

{Translation] 

15.00 hra. 

DR. RAGHUVANSH PRASAD SINGH (Valahalt): Mr. 
Deputy Speaker. Sir. hon'ble Minister hu Introduced a 
bill regarding Influx From Pakistan (Control) Repealing 
Act. 1952. In this regard. Hon'bIe 8hrl Priya RanJan 
Dasmunsi has described the pain and agony of the 
partition era. In 1949. a rule was made for the peopte 
migrating from Pakistan to India. Later after repeating 
the said Law. this new law was formed in 1952. Now, It 
is stated that In 1974. Indo-Pak visa laws were fannulated 
and the law which was formulated In 1952 has become 
irrelevant now. Indo-Pak Visa law is for onInary people 
who wish to move between the two countries but I would 
like to now from the Government what altematlvea does 
the Govemment have for those tel'l'Oriats who enter the 
country without any visa? I mean to say that all the ruIeI 
and restrictions are for common man while terrorists and 
anti-national elements have no check. Hon'ble Minister 
should tell about the number of people from Pakistan 
who entered our country WIthout visa. II is Itated that 
following the enactment of Indo-Pale VIsa rule 1974. there 
is a need to repeal the earlier law of 1952. However. 
what plans the Government have to counter the urgent 
need of the country? 

Mr. Deputy Speaker. Sir, we belong to the cutture 0' 
·Vasudhav Kutumbkum". I would like the Government to 
make investigations in this regard. There II no f'8ItrIction 
on the movement of goods under W.T.O. Due to It 
Basmati rice has vanished from the maI1<et. However, 
restrictions should be Impoled on the movement of 

people. I would like this av-tern of PfllPOrt md vila to 
be abolished so that people from all over the world ... 
our country. Our people ere capable of earning their 
livelihood anywhere in the woItd. The Government ahouId 
reply In thta rwgard and inV81tlgate the rnder. We WMI 
that aystem of vila and puIpOft ehouJd be aboItahed. 
What type of law II this which reatrictl the movement. 
of common man but allows the unreetricted rnovemenIa 
of terrorllta and crimin.... Movementa of goods under 
WTO are also reatrictione f..... Suah a law ahouId be 
repealed and we support It. The Indo-Pik vila law should 
not restrict the movement of oommon people. Our country 
divided but our way of living II ..... PaIdItM had been 
part of India. We want that the lv-tern of PUtpOft and 
visa ahouId be aboIahed from .. over the wortd and 
people IhouId have the facility to move from one place 
to another. As people from allover the wortd ha". 
freedom to vIeil India, they lhouid have the liberty to 
move anywtMn In the world. W. have vut population 
which can move to the other countrIeII, eam money • ..",. 
the humanity and propagate our cuIIu,.., vllU81. Why .... 
we booItlng our culture .... d confining it to our own 
country? Therefore. I would like to tel lie hon'ble MIniat. 
that the InfIlterdon of terroNt from other countrieI poNe 

a threat to the Internation.1 Security of our country. 
Puepoft and vila 1aW8 hav. been meant tor common 
man but whJch I.w hu been formulated for the.e 
InftIeratorl? What control the Government hal on them? 
~ InftIIeraIora carry out violent activIlIeI in the country 
through 1.8.1. They are Involved In ten'orIIt actIvltfn In 
Kuhmlr and creating tene60n in bo.., ....... 1'hetwfore, 
the Government ahould clarify the eIIuIdIon In thtI regard. 
Then we wtU ... whether to .upport It or not. 

KUMARI MAMATA BANERJEE (Calcutta South): Mr. 
Deputy Speaker, Sir. I am grateful to you tor gMng me 
an opportunity to pulforth my view.. Sir, lie Govemment 
h.. brought lie biB regardtng the Influx from P8Idstan 
(Control) RepeaJIng 81n, '952. The Govenvnetlt II trying 
to repeal the act which wu formulated when refugees 
from PakIIt8n and 8angIadnh had come to our country. 
Howewr, I would Nke to request that eomethIng Iho'*I 
be done for the diIplaced pet'8on& of P.klltan and 
a.ngIMeIh which Me not been done .. dale. In 1871, 
M agreement wu 8Igned between ShIImIdi IncIra o.ncti 
and SheIkh MuzIbur RMman. Prior to which a Pact w .. 
aIeo I9*:t between 8M JaWllhallal Nehru and SM 
Uyatcat Ali KIwt. M per IhII PIICl. M agt...... wu 
made to provide rehabilitation to the dIIpIaced peraonI 

who had come 10 our country after "71. Refugees from 
Pakiltan Ind &.ngIadeIh came to leY ......... of our 
country particutartY, Punjab, W" eeng.&. Andaman & 
Nicober 811c. EarlIer, our counby wu not dMded but ... 
par1IIion, R.R. DepeItmenIa W8I'II opened In ..... ~ 
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(Kumari Mamata Banrjee) 
to complete the work of refugee rehabilitation. Now, 
several States have abolished this department. They also 
abolished the RIC, rehabilitation industries, industries 
corporation etc. which were set up for providing economic 
rehabilitation. The Government's plan to rehabilitate and 
to give recognition to refugees and to reljlularize their 
colonies has also not been completed till date. Central 
Government has sent funds to the States but there are 
many problems in this regard. These problems are in my 
State also. That Fund has not been utilized entirely for 
refugee rehabilitation. In many places like Punjab, Jammu 
& Kashmir and also in my State, rehabilitation has not 
taken place and It has become a problem. I would like 
to state that you may repeal the law but before doing so 
it must be ensured that what our Government had stated 
in Nehru·Liyakat pact and Indira-Muzirbur Rahman pact 
formed after position is implemented. I very well remember 
that I raised this issue when Shri Rajiv Gandhi was Prime 
Minister. 

[English! 

We are grateful him for that. 

rr fans/ation] 

He approved the free-hold rights for refugee 
rehabilitation. As refugee rehabilitation is a State subject, 
State Governments also provide some assistance. I know 
that this Government want to take positive stand regarding 
refugees. The Government has taken some positive stand 
in this regard. BJP's stand also favours refugee 
rehabilitation. However, it should be checked how many 
colonies have been registered for the rehabiHtation of 
refugees. As we have sentimental relations with the 
refugees, it would be inappropriate to repeal the law. On 
many occasion, people from Pakistan and Bangladesh 
border visit our country. There are borders like 'Nadia' 
and north 24 Paragana in West Bengal. People from 
Bangladesh have an emotional relation with our country. 
They visit our country regularly. Union Government has 
paid attentIon towards it and like Delhi-Lahore bus service, 
but and rail service has been started for Bangladesh. I 
agree that Government has done something but there is 
a need to monitor which has not been done till today. It 
should be checked whether the money released to State 
Government is utilized properly on not? 

There are many people who could not get education 
and employment. Earlier, they used to get economic 
rehabilitation from I.I.C. but even that has been stopped 
now. I would like that before repealing the Act, hon'b\e 
Minister should pay attention towards the distreMed 
persons and officials. 

[English] 

I support this BID but, at the same tlrne, I would like 
to make a request to the han. Minister because the same 
problems are there In Assam and other places in regard 
to minorities. Sometimes, they are raising the Issue like 
deletion of names from the voters' list etc. They have to 
see who the genuine persons are and the Government 
has to take care of them according to the agreement 
singed by the Government. I am not saying that It Is a 
problem only of Assam, West Bengal or Punjab; It 
concerns the entire country. I would request the hon. 
Minister to please ensure that people who came to India 
under the India-8angladesh Agreement, do not suffer for 
political, religious or any other reason. They stlould be 
protected. 

SHRI RUPCHAND PAL (Hoogly): Mr. Chairman, Sir, 
it is more than 50 years ago that this Bill was enacted 
and a lot of changes have meanwhile taken place. 

But I am very sorry to rnention about the unfortunate 
people who are the victims of partition .• Their rehabilitation 
has not only been tardy but in many places it has been 
very incomplete. Even the people who had gone to 
Madhya Pradesh, Dandakaranya, Andaman & Nlcobar 
lalands and such other places on the request of the then 
Union Government, are stili facing very many difficulties. 
Even in West Bengal there are one crore people who 
had come to that part of the country in different phases. 
But, unfortunately, the Union Government - the Congress 
Government at that time - had tried to absolve themselves; 
rellnquiah the responsibility of rehabHitatlng theae poor 
people who are the victims of partition. I am not 
apportioning any blame. It is known to every student of 
history as to how partition took place, the conspiracy of 
the British ~ at that time and many more things. I am 
not elaborating on them. The students of history know it 
as to who was responsible for partition. 

DR. NITISH SENGUPTA: It was your Party, the 
CPI(M) that supported it ... (lnterruptions) 

SHRI RUPCHAND PAL: Please do not try to have 
these old, wrong ideas. I request you to p ..... study 
history ... (InterruptJOfI5) 

MR. DEPUTY SPEAKER: Shrl Rupchand Pal, we 
have reserved only half-an-hour for this Bill. 

SHRI RUPCHAND PAL: Sir, I am addressing you. 
The hon. Member is trying to derail me. 

, 'ftle United Council of the Refugees Committees is a 
'broad-based organisation which submitted • memorandum 
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to the Government of India, which was tne Congress 
Government then, for a minimum support of Rs. 1726 
crore for rehabilitation of those people who had corne to 
this part of the country in West Bengal numbering about 
one crore. But, unfortunately, the Congress Government 
did not listen to them; rather they had done away with 
that Rehabilitation Ministry. 

Now, the BJP-led NDA Govemment are going one 
step further. They are not only relinquishing this 
responsibility but even more. in Delhi, the refugees who 
have come to Delhi, who are poor people and who are 
earning their livelihood here through hard day's work are 
being called infiltrators and the Delhi Police officials are 
punishing them and they are taking them to the police 
stations and harassing them. This Is happening in 
Maharashtra also. Several times, on the floor of this 
House, we have drawn the attention of this Government 
as to how these poor refugees In Maharaahtra, who had 
come from that part of the erstwhile Pakistan, which later 
became Bangladesh, are being harassed and that this 
Government Government has a responslblHty for them. 
The RCI is being dismantled as is done in respect of 
many other pubhc undertakings. It is being done away 
with. 

Sir. I am concluding. Although it is a simple repeel 
Bill, the Government should consider that the victims of 
partition who are still there, many of whorn are stili 
suffering, need some sympathetic consideration. They 
have a demand to the Government that they should be 
adequately helped for their rehabUitation. 

I again reiterate this demand. I thank you for giVIng 
me the opportunity to speak in this connection. 

[Translation] 

MR. DEPUTY SPEAKER: Shri Ramjilal Suman, ear1ier 
also you were called to speak but you were not preeent 
In the House. Pleue speak precisely. Putforth your views 
in one or two minutes only because only half an hour 
has been fixed for this complete biU and It is going to be 
over soon. 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, the division of Hindustan and Pakistan was 
an artificial division. The Government should make 
concrete efforts for the rehabilitation of the refugees. 

Mr. Deputy Speaker. Sir, I would like to mention one 
thing about the bitt regarding Influx from Paklatan (Control) 
Repealing Bill, 2001 that people of Hindu8tan and Pakistan 
VISit each other. Therefore, to a'ld 'ro of these people 
should be made more easy. 

In 19n when the present Prime Minister was the 
MinlIter of External Affairs of the country, It wu agreed 
that Government shoutd adopt a liberal altitude while 
Issuing visa and pasaport to the people visiting india and 
Pakistan as we have an emotional bonclng with Paklstan. 
Many people of our country have their relatives in 
Pakistan. People of both the countries have friendly 
relations. The moat Important thing Is that people of both 
the countries wish to have friendly and cordial relations 
between them. Rulers of Pakistan may create an 
atmosph8f8 of hattered but citizen. of Paklatan are not 
in favour of creating tension between the two countries. 
Therefore, Mr. Deputy Speaker, Sir, through you, I would 
like to .ubmIt that the people coming here from Pakistan 
face 8everal difficulties If they extend their stay. The 
Govemment should take stringent action agaln8t terroriem 
but its behaviour towards tne common man of Paldatan 
should be positive. This much was my subln_lon. 

SHRI NARESH PUGUA (Chandrapur): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
speak. Through you, I would like to submit to the hon'ble 
Minister regarding the Influx from Pakistan (Control) 
Repealing Act that after the war with Pakistan In 1965, 
large number of refugees from East·Paklstan and 
Bangladeshis have come In Chandrapur district of 
Maharashtra. Chandrapur Is my parliamentary conatttuency 
In Maharashtra. Just now, Shrt Rupchand Pal has stated 
that the refugeee are haraased In Maharaahtra. It Is wrong. 
They are not being harraued rather the then Government 
and Shrimati Gandhi provided them houMa, land and 
agricultural facilltiee. However, theM days, they are facing 
anaCher big problem. Seventy thousand famIIiea have been 
rehabilitated in my dIstrtct alone out of which 85% people 
belong to scheduled cutes. They are called "Namahudra-. 
In West Bengal, they are being provided with the facilities 
gtven to the Scheduled CastM. However, In Maharuhtra 
they are not provtded with the facility of 'namshudra' due 
to which they are deprived off education and )obi. I would 
like to state from the hon'ble Minister that State 
Government has con8ulted the Central Government 
several times In this regard. Central Government Ihould 
direct the Maharuhtre Government to give the status of 
Scheduled Cute to the 'namahudru' who have been 
rehabilitated there and all facilities should be provided to 
them. I thank you for giving me the opportunity to Ip8ak. 

SHAI RAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, the bill to amend the 1952 law has 
been brought her,.. Just now, SM NarMh Puglia haa 
slated that Scheduled Castes people belonging to 
'namshudra' society have corne in W", Be~ tnd 
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[Shri Ramdas Athawale) 
Maharashtra especially in Mumbai. Their demand is that 
they should be treated as citizens of India since they 
have been living here for the past so many years. They 
have not been provided with the right to vote till now. 
My demand is that as the Government has given shelter 
to refugees in our country, it should give citizenship to 
these refugees and should pay attention towards them. 
People from Pakistan also visit our country. However, 
good people are not being given the opportunity to visit 
our country but insurgents and terrorists are coming every 
day. A stringent law is required to be enacted In this 
regard. We are in favour of friendship between India and 
Pakistan but Musharraf ji is not Interested. I request the 
Government that friendly relations with Pakistan should 
be maintained but if Pakistan Is not ready to do so, Shri 
Atal Blhari Vajpayee should cancel his tour to Pakistan. 
The Government should reconsider its decision to visit 
Pakistan. I would like to know from the Minister whether 
the viSit of Shri Atal Bihari is going to be cancelled or 
not? It can be deterimental for you if Shri AtalJi's tour is 
not cancelled. This much was my submission. 

[Eng/ish] 

SHRI CH. VIDYASAGAR RAO: Hon. Deputy-Speaker, 
Sir, it is a very simple Bill. The Influx from Pakistan 
(Control) Repealing Act. 1952 has become redundant, 
inoperative and it need not have to be retained in the 
Statuto Book. 

Hon. Members Shri Dasmunsi, Kumari Mamata 
Banerjee. Dr. Raghuvansh Prasad Singh, Shri Rupchand 
Pal and others have spoken on this Bill. I am thankful to 
all the hon. Members for highlighting a number of Issues, 
mostly the problems of the refugees who came from 
Pakistan and Bangladesh and settled down In a number 
of places in this country. Most of the facilities are yet to 
be given to them. They have highlighted all the problems, 
and I am very thankful to them. However, at the same 
time. I would like to mention that they are in no way 
connected with this Bill. 

The purpose of this Bill is simply to repeal the 
Repealing Act. In the old Act of 1949. there is a provision 
to give permits to the nationals coming from Pakistan 
into our country. That Act was repealed in the year 1952. 
According to the saving provision In clause 3, a penson 
who came from Pakistan may be residing somewhere in 
the country. Therefore, when we asked for information 
from the State Governments and also the Union 
TerritorieS. we got the reply saying that no such penson 
from Pakistan holding this permit was residing In their 
respective States or Union Territories. That Is why, It has 
to be repealed. 

So tar as the problems of Bangladeshi refugees, who 
settled down at Dandakaranya, Andaman and Nicohar 
Islands and other places, are concemed ... (lnterruptions) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): A 
lot of people migrated to India because of partition. Those 
people who have migrated from Pakistan 88 well as from 
Bangladesh have their own property in their country of 
origin. Crores of people have migrated to India. Did you 
take any steps to recovery their properties? Did you 
Initiate any steps to see that these properties are retumed 
to those people? 

MR. DEPUTY SPEAKER: This issue Is not connected 
with the present Bill, Shri Radhakrishnan. You are talking 
about something else. 

SHRI VARKALA RADHAKRISHNAN: It is their loss. 

MR. DEPUTY SPEAKER: This issue is not connected 
with this Bill. The Minister ha. taken note of the 
grievances expressed by the hon.. MC!rnbere. 

SHRI VARKALA RADHAKRISHNAN: I do not say 
that it is connected with the Bill. The thing Is that their 
own properties are left out there and they should be 
brought back. 

SHRI CH. VlDYASAGAR RAO: After the Indo-Pal< 
Visa Agreement of 1974, the movements of Pakistani 
nationals are being regulated by the visa and passport 
system. 

So far as the Bangladeshi refugees are concemed, 
as Kumar! Mamatajl and others represented, the problems 
of theae refugees will be definitely dealt with in 
accordance with the laws. So far as the problems 
pertaining to the freedom flghtere' applications are 
concemed, I have &aken note of that. 

So far as Dr. Raghuvanah Prasad Singh's argument 
is concerned, definitely we are determined to face these 
Pakistani tenori8ts who are straying into our country. Our 
Paramilitary Forces and our Army are controlling them. 
W. will definitely control them and there is no problem 
In It. 

Of couru, rest of the points have been noted and 
they win be dealt with In acoordance with the laws. 
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MR. DEPUTY SPEAKER: The question is: 

"That the Bill to repeal the Influx from Pakistan 
(Control) Repealing Act. 1952. as passed by Rajya 
Sabha. be taken into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House wiU now take 
up clause-by-clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the BiN. 

Clause I. the Enacting Formula and the Long TItle 
were added to the BIN. 

SHRI CH. VIDYASAGAR RAO: Sir, I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question ia: 

"That lhe Bill be passed," 

The motion was adopted. 

15.25 hr •. 

PRE-NATAL DIAGNOSTIC TECHNIQUES 
(REGULATION AND PREVENTION OF 

MISUSE) AMENDMENT BILL 

[English] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. C.P. THAKUR): Sir, I beg to move: 

"That the Bill to amend the Pre-Natal Diagnostic 
Techniques (Regulation and Prevention of MIsu8e) 
Act, 1994. as passed by the Rajya Sabha, be taken 
into consideralion." 

Sir, this is a very small amending BII. It proYkles 
that the Members of either the Lok Sabha or the Rewa 
Sabha who are Members of the Central Supervisory 
Board. under this Act. would cease to be a Member of 
that Board If they are elevated to the po8tS like the 
Speaker. Lok Sabha. or the Deputy-Speaker, Lok SIIbha 
or a Deputy MiniSter, or a State Miniater or a Cabinet 

(Regulation and PrwwntJon of 
MIsuatI) Amendment SIll 

Minister or a Deputy Chaff'man or Chairman of the Rewa 
Sabha. This Houae had paaed tlmllar amendments In 
case of the Govemlng Body of the All India lnatitute of 
Medical Sciences and PGI, Chandigarh. So, thiI 18 • 
very amaH and an Innocuous am meant to provide more 
facilities to all those Members who are not elevated to 
higher poltS. 

MR. DEPUTY SPEAKER: MotIon moved: 

"That the Bin to amend the P .... NataI Dlagnoatic 
Techniques (Regulation and Prevention of M .... ) 
Act, 1994, as passed by the Rafya Sabha. be taken 
into consideration." 

The scope of the Bit! i8 very limited. Time allotted 
for this Bill is 30 minutes. 

SHRI ADHIR CHOWDHARY (Berhampore, Wut 
Bengal): Sir, the 00. of the BlU 18 'P .... NataI Diagnoltic 
Technique (Regulation and Prevention of Miauae) 
Amendment Bill. 

[Translation} 

DR. M.P. JAISWAL (Betlah): Mr. Deputy Speaker, 
Sir, It should be puMd .. It Ia ... (lntel1'UptJonl) It ia not 
any I.sue. The .econd bill can be taken 
up ... (lntenuptlona) There Ie nothing in it, MCOnd bI ehouId 
be taken up ... (lnterrupt;ons) 

DR. RAGHUVANSH PRASAD SINGH (Valehall): No, 
how can the eecond bill can be taken up ... (lntefTllPl/O".) 

MR. DEPUTY SPEAKER: It ia a very small bill. 
Hon'bte Minister has stated about It JUil now. 

[English) 

SHRI AOHIR CHOWDHARY: Sir, this BIt has already 
been paaaed by the Rawa Sabha. I am very much In 
agrHment with the hon. Minister when he says that thia 
ia apparently 8 email Bill, yea but in eaeence It has had 
wider ramifications as far as OUt .ociety. In particular, ia 
concerned and as far as our country, In general, II 
concerned. This amending BIll seekI to terminate Iha 
membership of the Central Supervisory Board which II 
con8tituIed under section 7 01 the Ad and which Includea 
three women Members of Parliament. It .ay. thai 
conaequent upon a member becoming a Mlniltar 01 the 
State or a Deputy MinIsIer or the Deputy.Sp .... Of the 
Speaker of tIM House of the people or • Deputy 
Chairman of the Houee. hIIIher membership "'"' the , 


